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[Shri S. Mohan Kumaramangalam] 
which is in Andhra Pradesh. To go from Khetri to 
all those places is not easy, it is not easy to 
coordinate the work from a place which lias not got 
such good communication facilities such as telex 
etc. as you have in a place like Calcutta. And the 
copper market in our country is also mainly in 
Calcutta. And, therefore, we felt that it was better to 
co-ordinate the work of copper development from 
Calcutta than from Khetri. But this will not harm 
copper development of Khetri in the least. We are 
not going to stop the development of copper in 
Khetri by removing the headquarters to Calcutta. 
This will not mean that a single officer or a single 
member of the staff in Khetri will be compelled to 
shift to Calcutta. This will not mean that there will 
be any less employment in Khetri because the 
headquarters is a very small headquarters which we 
have got; it is a co-ordinating headquarters, not an 
operating headquarters. So what is the harm that has 
been done to Khetri? Are we not citizens of one 
country? Let the day come let it come quickly when 
I will find a person from Rajasthan pleading for 
Calcutta and a person from Calcutta pleading for 
Rajasthan. That would lead, with all respect to all 
hon'ble Members in this House, to a decisive 
improve in our outlook on our country. We are 
Indians and looking at it from  the point of    view . . 
. 
(Interruption by Shri Lokanath Misra) Orissa is not 
in the picture. 
1 P.M. 

SHRI LOKANATH MISRA: Charity must begin 
at home. You must show that example  yourself. 

SHRI S. MOHAN KUMARAMANGALAM: I 
do not know when I have not, frankly. I have done 
my best to try and look at our country as our 
country, a country to which you and I have the hon-
our and privilege to belong as its citizens. That I 
would like Mr. Mathur to understand is this is not 
going to affect copper development in Khetri. It is 
not going to affect Rajasthan in any way that is 
harmful to Rajasthan, it is going to help us :o 
develop copper better in the country as a   whole. 

THE VICE-CHAIRMAN (SHRIMATI PURABI 
MUKHOPADHYAY): The question   is: 

" J hat   (he Bill be passed." 
The motion was adopted. 
SHRI DAHYABHAI V. PATEL (Gujarat): 

Madam, may we have a recess h cau e after that we 
are going to joint Committees? 

THE VICE-CHAIRMAN (SHRIMATI PURABI 
MUKHOPADHYAY): We agree to have a recess 
for half an hour. 

SHRI PITAMBER DAS (Uttar Pradesh): There 
is no pressure of work . . . 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA): We have so  
many  Bills.   We  have  the  I.C.S.   Bill . . . 

SHRI NAVVAL KISHORE (Uttar Pradesh): We 
would finish the job today even after   the   lunch   
recess. 

SHRI PITAMBER DAS: So that even if we 
adjourn for one hour we will Tiave two hours for 
that Bill. 

THE VICE-CHAIRMAN (SHRIMATI PURABI 
MUKHOPADHYAY): I think we can finish the 
Legislative Business. Wc meet at 2 O'clock. 

The House then adjourned for lunch at 
three minutes past one of the  clock. 

The House reassembled after lunch at two of the 
clock, THE VICE-CHAIRMAN (SHRI V. B. RAJU) in 
the Chair. 
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REFERENCE  TO   CASTING   ASPERSION 
ON PUBLIC UNDERTAKINGS COMMITTEE   

OF   PARLIAMENT    BY   AN  I.C.S. 
OFFICER 

SHRI BHUPESH GUPTA (West Bengal): There 
is a matter which concerns the privilege o{ the 
House. It is not a privilege motion that I want to 
bring. Today is the last clay and I think I will be 
f a i l ing  in my duty if I do not bring it to your 
knowledge. The House will adjourn today for two 
months and  unfortunately there  is no 

remedy  for  us.  For want of  time I cannot bring  in   
a   motion.   This  does  not  involve me  personally.   
But  it concerns  the  House because   the   Public   
Undertakings   Committee  has  been  very  badly  
commented  upon by Shri P. R. Nayak, a former 
I.C.S. officer in a letter to Shri Khera who has filed 
an affidavit   with   the Takru  Inquiry  Commission  
in  which   Shri   Nayak  has  cast reflection  on   the  
Public  Undertakings  Committee. He says that 
certain persons had joined together  to induce  the  
Parliamentary Committee  on  Public  Undertakings  
to  write  a report  in  April   1970  questioning  the  
decisions   and   bona   fides   of  Government,   the 
Indian Refineries Ltd., and in the main, of ur ill   as   
Managing  Director/Chairman   of the  Indian   
Refineries  Ltd.   from  December 19fi() to August  
19fi4.  Following this report Government   appointed    
a    Commission  of Inquiry  in August,   1970.  This 
is from the letter   which   Shri   Khera   has   filed   
before the  Takru   Inquiry    Commission and  there 
Shri  Khera has quoted    from  Shri Nayak's letter 
dated 27th February,  1971.    All that I  want  to ask 
is  this:  Is it  permissible for a former  I.C.S.  Officer 
to write in a letter to   another   I.C.S.   Officer   that   
the   Public Undertakings  Committee has  been  
induced by some gentlemen    against me,  etc.    Shri 
Khera was the Cabinet Secretary. He quotes from a 
letter of Shri Nayak and files it before the  Inquiry    
Commission,    headed by Justice  Takru.   This  is    
in    Shri    Khera's own affidavit. On this basis I am 
saying this. I  will  only   request  you  to   k i n d l y    
instruct your officer  to collect all the materials.    I 
have got the full  text of the affidavit. This is   taken   
tip   in   the  other  House  and   this should  not  be 
allowed to go without being looked   into   by   the   
two  Houses  of  Parliament.   If  civil  servants  start  
casting reflection in this manner on Parliamentary 
Committees accusing them of having been induced 
by some people from outside, then I do not   know   
how   we   ate   going   to   function here. 

Mr. Nayak lias abused his authority and so  also  
Mr.   Khera. 

THE   VICE-CHAIRMAN    (SHRI    V.   B. 
RAJU): Yes, it has been taken note of. Let us now 
talc up the Former Secretary of State Service 
Officers (Conditions of Service) Bill,   1972. 

THE   FORMER   SECRETARY  OF  STATE 
SERVICE   OFFICERS   (CONDITIONS   OF 

SERVICE) BILL,  1972 
IIII M I N I S  PER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI K. C. 
PANT): Sir. 1 beg to move: 

"That the Bill to provide for the variation or 
revocation of the conditions of  service  of   
former   Secretary of State 


